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3181. 8brl YafDa Oatt Sharma: 
8brl J&gaIUI&th Rao JCIfIhI: 
Sbrl Banlayal DevI'llD: 
Sbrl Vlrendrakumar Shah: . 

Will the Minister of EdacatioD be 
pleased to &tate: 

(a) whether the Delhi MetropolitllD 
Council has decided to make educa-
tion free upto Higher Secondary level; 

(b) whether they have approached 
the Central Government for financial 
assistance for implementation of the 
scheme; and 

(c) if so, the amount asked for and 
the reaction of the Central Govern-
ment thereto? 

The MInister of Education (Dr. 
TrIguna Sen): (a) No such decision 
has yet been communicated to tl1e 
Ministry of Education. . 

(b) No, Sir. 

(c) Does not arise. 
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Code of Discipline 

3163. Sbrl JL P. Sine" 0.0: Will 
the Minister of Labour IlDd Rehabili-
tation be pleased to state: 

(a) whether it is a fact that a 
Committee to enquire into the breach 
of code of discipline in industries has 
been set up by Government; 

(b) whether it is also a fact that 
some cases are pending disposal since 
1965; and 

(c) if so, the action taken in thi8 
regard? 

The Minister of Labour and Bebabl-
Htatton (Sbrl Hathi): (8) The refer-
ence is perhaps to the tripartite Cen-
tral Implementation and EvaluatioD 
Committee which was set up in 1958 
to ensure implementatiO'll of the Code 
of Discipline in IndUstry. 

(b) Very few cases of 19611 are 
pending for final disposal. 

(c) Morts are being made to ,e. 
the· pending cases settled. 




